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must plead my difficulty that T have
not seen the statement made one and
a half years ago. I would like to go
into it and see what can be done
about it.

r—

MOTION FOR ELECTION TO THE
COURT OF THE ALIGARH MUSLIM
UNIVERSITY

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCTAL
WELFARE (SHRIMATI SHEILA
KAUL): Mr. Deputy Chairman, I beg
to move:

“That in pursuance of item (xxiv)
of clause (1) of statute 14 of the
statutes of the Aligarh Muslim Uni-
versity, as amended by the Aligarh
Muslim Universily  (Amendment)
Act, 1981 (No. 62 of 1981), this Hou-
se do proceed to elect, in such man-
ner as the Chairman may direct,
four members from among the mem-
bers of the House, to be members of
the Court of the Aligarh Muslim
University.”

The question was put ang the iotion
was adopted,

, -

MOTION FOR ELECTION TO THE
GENERAL COUNCIL OF THE
INDIAN SCHOOL OF MINES,

DHANBAD

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
" FARE (SHRIMATI SHEILA KAUL):
Sir, 1 beg to move the following
” motion:

“That in pursuance of the provis-

ins contained in clauseg (ii) to (iv)
of rule read with clause (vii) of
rule 15 of the Rules and Regulations

of the Indian School of Mines,
Dhanbad, this House do proceed to
elect, in such manner as the Chair-
map may direct, one memher from
-among the members of the House
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to be a member of the General
Council of the Indian School of
Mines, Dhanbad, in the vacancy
caused by the retirement of Dr.
Bhanindra Nath Hansda from the
membership of the Rajya Sabha on
the 2nd April, 1982.”

The questiom was put and the motion
wags adopted.

Sy
- -r

THE PAYMENT OF WAGES
(AMENDMENT), BILL, 1982

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD): Sir, T beg
t{o move:

“That the Bill further to amend
the Payment of Wages Act, 1936, be
taken into consideration.”

[The Vice-Chairman (Shri Ladli
Mohan Nigam) in the Chair].

Sir, the Payment of Wages
Act regulates the payment of wages
to cer.ain classes of persons employed
in industry. It also ensures that
wages payable to the employees cov-
ered by the Act are disbursed by the
employers within the prescribed time
limit and no ~ deductiong are made
which are not authorised by law. The
working of the Act has revealed a
number of short-comings. Govern-
ment also received suggestions for
amending the Act to improve its
working and to make it more effective
and beneficial. It was also suggested
to Government that the benefits of
the Act should be extended to a large
number of employees by enlarging
the scope of industrial establishments
as well as by enhancing the existing
wage limit for coverage from less
than Rs. 1,000 per month to less tham
Rs. 1,600 per month. Government
have considered the various suggest-
jons and decided {0 amend the Act.

The amending Bill now before the
House geeks to achieve these objec-
tives. It widens the definition of
‘Industrial establishment' toe cover

L]
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ather establishments. It also empowers
the State Government to extend the
provisions of the Act to other estab-
lishments brought within the defini-
tion, except that in case of an estab-
lishment owned by the Central Gov-
ernment its prior concurrence would
be taken. The Bill also extends the
benefit of the Act to employees get-
ting wageg less than Rs. 1,600 per
month,

Section 7 of the Act which deals
with authorised deductions to be made
from the wages of employed persons,
is being amended so as to provide for
deductions from wages, with the writ-
ten authorisation of the empolyed
person, for the payment of contribu-
tion to any fund constituted by the
employer for the welfare of the emp-
loyed persons or the members of
their families, or both, as approved
by the State Government or any offi-
cer specified by it in this behalf. The
amending Bill also provides for de-
ductions, with the written authorisa-
tion of the employed person, for pay-
ment of fees payable by him for the
membership of any t{rade union regis-
tered under the Trade Unions Act.

1t is intended to enhance the quan-
tum of fines and period of imprisom-
ment provided under the Act with a
view to making them more deterrent.
It is also proposed to provide for
awarding a minimum punishment for
certain offences under the Act. It is
hoped that these amendments will
have a galutary effect on the enforce-
ment of the payment of Wages Act
in the respective industries. '

14 is also proposed to add a new
Section in the Act which may enable
disposal of amounts payable to an
employed person if such amount
could not be paid on account of his
death before payment or on account
of his whereabouts not being known.
With the introduction of this new
Section in the Act, the employers’
liability would be discharged by de-
positing the amount with the pres-
cribed authority which shall deal
with the amounts so deposited. Cer-
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tain other minor amendments have

also been proposed in the Act and

these would help in securing better

enforcement of this Act,

With these words, Sir, I request
this House to pass this Bill which
extends the coverage of the Act to
a larger number of persons, and sec- _
ures beiter enforcement of the Act
through certain provisions which are
beneficial to the working class.

Sir, T move that the Bill be takem
into consideration.

The question wag proposed.

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I beg to move:

“That the Bill further to amend
the Payment of Wages Act, 1936, be
referred to a Select Committee of
the Rajya Sabha consisting of the-
following members, namely: —

1. Shri R. R. Morarka,

2. Shri S. W. Dhabe, o
3, Shri Biswa Goswami,

4 Shri P. Babul Reddy,

5, Shri Rameshwar Singh,

6. Shrimatji Mochinder Kaur,

7. Shri Kalraj Mishra, _
8. Shri Hari Shankar Bhabhra,
9. Shri G. C. Bhattacharya,

10. Prof. Sourendra Bhattachar-
jee, and

11. Shri Shiva Chandra Jha,

with instructiong to report by the
first week of the next Session.” -

The question wag proposed.

SHRI P. RAMAMURTI (Tamil
Nadu): Sir, I rise to support this
amending Bill with some suggestions
for some modifications and also to
oppose the amendment moved for cir-
culation or for sending it to a Select
Committee, There is no need for
sending such a simple Bill to a Select:
Committee at all.
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Now, Sir, what 1 would like to say
'with regard to this Bill and with re-
gard to this Act particularly is that
the Government of India had to bring
forward, in the year 1936, a Bill
for ensuring payment of wages to the
workers who had given their work
which shows the character of the
Indian capitalist class. I do not think
that there is any such Bill, called the
Payment of Wages Bill, which would
ensure payment of wages to the wor-
kers for the work done by them in any
civilized part of the world, in any
civilized country in the world. In the
United Kingdom, Sir, there is no such
Bill; in America there is no such Bill;
in Canada there is no such Bill; and
nowhere else is there any such law.
Thig speaks volumes of the character
of the Indian jndustrialist class whom
today you boost. They are the peo-
‘ple who are the most honest people
and the workers are rowdies and they
do not behave and they are indiscip-
lined! But these are our wonderful
people, disciplined people, in this
country who do not pay wages which
are due to the workers after extract-
ing work from them and the British
Government had to bring forward a
Bill in 1936 called the Payment of
Wages Bill, 1936! And, today, Sir,
after 46 years or so, you have got
to bring an amendment to the Act!
That showg that the character of these
people has not changed at all ang it
still continues to be, what I would
call—I do not know what to call it;
if I call them as some:hing, you will
call it unparliamentary and, there-
fore, T won't say anything and I
would leave it to you to call them as
you like.

Now, Sir, go far as this Bill is con-
cerned, I would like to mention a few
things. Just in the year 1969, the
Swadesh Textile Mills in Kanpur did
not pay itg workers their wages for
five long months. The management
did not pay them for five long months.
The workers were agitating for the
payment of their wages. But what
did the government do? They had
this Payment of Wages Act then also
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and they were armed with this Act.
But what dig they do for five full |
months? What did the Uttar Pra-
desh Government do then? It was
the Congress (I) Government that
was there then and it is the Cong-
ress (I) which swears by the wel-
fare of the working class and which
says it hag solicitude for the working
class. What did it do for those five
months? It only kept quite. The
workers were agitaling inside the
factory and they were on a sit-in
strike. After all, it was a question of
hunger for five months and of there
being nothing to eat. You know what
the English proverb is. Gandhiji
said at one time that before a hungry
person even God himself has to
appear in the form of bread. Thig is
what Gandhiji had said long ago. But
no God appeared before those work-
ers in the form of bread and they were
starving and there wag mara-mari in-
side the factory. And there was a big
‘hallagulla’ in the country that the
workers are indisciplined, they are
rowdies and they are murderers. But
what happened to the Managing Dir-
ector of that Factory, Swadeshj Tex-
tiles, who was the biggest murderer,
who wag murdering inch by inch or
starving his workers and taking work
out of them for five long months?
What did the Government of TUttar
Pradesh do? And what did the Go-
vernment of India do? At that time,
ag far as this is conecerned, it was
the Janata Government; it was not
this Government.

Then, Sir, I studied the whole prob-
Jem and I went into the entire fin-
ance of Swadesh Textiles. They have
factories in Jaipur, in Pondicherry, in
Mhow, in Naini, and so on. I sent
a very long letter and I went and
Ilobbied with the Administration. I
met the Finance Minister, the Labour
Minister, the Industries Minister, the
then Prime Minister—al]l sorts of
Ministers—and at last I got the Fac-
tory taken over by the Government
of India. But today, Sir, there are
rumours, strong rumours, that the
Factory is likely to be handed back
to these people. I hope it is not true.
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But there are strong and reliable
rumours and the interested parties
are trying to influence the Govern-
ment of India to hand over thig Fac-
tory back to them. My simple ques-
tion is this. Can a management, which
cannot afford to pay the workers and
which cannot obey the law of the
land, be given the responsibility of
running the Factory. How much
money would they loot? Thig is the
only question I would like to ask. It
ig not directly concerned with the
Bill, but I am just asking this ques-
tion.

Now, ag far as the Bill is concern-
ed, T have got two or three things to
say. Why is it cumbersome? After
all the Faclory Act says what the
definition of a ‘worker’ is. It covers
the .workers and employees. Why io
substitute the definition of the worker
as it ig in the Factory Act and why
not just to take it cut and put it here?
In that case, all these thousand and
six hundred and all these things will
mot arise. Wherever there is an em-
plover-employee relation, the emp-
Tovee must be paid for the work he
hag done. After all, he giveg the
work before. He does no. take the
money in advance. He works before.
In the case of a Factory with less
than 7000 workers the grace period
for payment for work for one month
is geven days, and in the case of es-
tablishments with more than 7000
workerg it is {en days' grace of pericd.
1f after that the management refuses
to pay then the management is not
worth the name. It is not capable
of running a factory. And you have
got to take over the same. That is the
only thing which can be done. I
would, therefore, sugsest that the
definition of ‘workers’ and ‘employee’
can be taken as it ig in the PFactory
Act, and this cumbersome legislation
is not at all necessary.

The second point that I would like
40 make is this. On page 2, in clause
7 it is stated: ,

“In seciion 7 of the principal Act.
in sub-section (2), after clause (k)
799 RS—10.
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the following clause shall be insert-
ed, namely: — e .

(kkk) deductions made, with the
written authorisation of the employ-
ed person..."”

Always it is given with the written
authorisation of the employed person.

‘...for the payment of his con-
tribution to any fund constituted by
the employer for the welfare of the
employed persons or the members
of their families, or both, and ap-
proved by the State Government or
any officer specified by it in this
behalf, during the continuance of
such approval;”

I am very much afraid of this. This
is becauge, we know also  that the
employers have got a great pull with
the Government{ or some officers of
the Government. They can have any
fund constituted and they deduct
from the salarieg of the workers, and
they can utilise it in their own fac-
tories for furthering their own inte-~
rests. No separate fund is there.
After all, they can utilise it anyway
they like., Where ig the guarantee
that the money will be utilised for
the purpose for which it is deduced?
Who is going to supervise thai? What
is the prosecution? What iz the pen-
alty if they misuse it? The whole
idea ig that the employer is always
a good man and workers are always
bad and, therefore, they should not
be trusted. Employer js the paragon
of justice and wvirtue. This is the
understanding. You are making this
provision fo- a fund created by the
employer for the welfare of the em-
ployees. But if the employees come

" forward to create a fund, a fund which

is constituted by the emp'oyees which
i3 in their own welfare and if they
authorige that the employer should
deduct such and such a sum of money
from theitr salaries, they cannot do
that. Why this partiality? After
all, blood is thicker than water. You
are blood brothers. Therefore, they
can do that. But the employees ran-
not do that. ‘Who jis that ‘employee?
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He is just naukar chakar. Therefore,
he cannot do that. I will not now ask
you to delete that thing. But at
least add ‘employer or employee’. Let
the employees also have that benefit,
Will you do even that much, You
can bring forward this amendment
immediately. [ think there is already
an amendment for deleting the word
‘employer’. 1 do not want to go to
that extent. At least accept that
amendment. Let the employee also
have the right to have fundg for his
own benefit. If they do not manage
it properly, the other employeeg will
go and beat them. That is the big-
gest guarantee. Therefore, 1 will ask
you to do that.

Then there is (kkk) deductions,
i.e.

“deductions made with the writ-
ten authorisation of the employed
person, for payment of ihe fees
payable by him for the member-
ship of any trade union registered
under the Trade Unions Act, 1926.”

This is what is called the ‘check-off’
system. This is known in trade union
parlance ‘check-off system’. This is
in vouge in West Germany, This is in
vogue in the Uniteq States. As far as
I am concerned, I am totally opposed
10 it because if a trade union is not
able to infuse in the working class
that much consciousness that he goes
and pays his subscription because it
is his duty to pay his subscription to
the trade union voluntarily, then that
trade union is not worth the salt. It
is better that the trade union is
Qissolved altogether. it that much of
consciousnesg is not infused, then
what is the trade union for? There-
fore, 1 would say that on the other
hand, itis capableof being misused.
The employers will bring all sortg of
pressures on the workerg to make him
gign g form to deduct the subscription
for a particular union which the emp-
loyer wants and the employer-spon-
sored union will get boosted up. To-
day, we have got the example of the
Bombay strike. Two and a half lakh
workerg are involved. You have re-
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cognised Rashiriya Mill Mazdoor
Sangh. The subscription hag come .
from the deductions made by the em-
ployers from the salaries of the work-
ers month after month after getting
hig signatures. After all, I would
like to ask that if thig provision is
inserted for the first time, then all
the deductions made till now are il-
legal and just now you are making it
legal. It means that all these years,
the deductions made by the millown-
ers of Bombay from the wages of the
workerg by way of subscription to
that R.M.M.S. have been illegal and
yvou had heen shutiing your eyes te
that illegality.

I charge the Maharashtra Govern-
ment and I charge the Government
of .Indla of committing illegality, wio-
lating the law by allowing them to
deduct the subscriptionn from the
employees’ galary and handing it cver
to the RMMS, And what is the re-
sult? The result is, that Union is not
representative.  You may call it re-
prasentative but the woykers has
kicked it out and the President of
that Union has not got the guts to
address a single meeting in Bombay.
He cannot address; hg issues state-
ments. An honest trade  unionist,
with an iota of sense of shame would
immediately have told the Govern-
ment, ‘I don't represent the workers;
the workers have no confidence in
me and, therefore, do not have any
talks with me.’ And that your RMMS
President hag not got, your INTUC
officer-bearerg have not got that in
many States where they have been
kicked out. Therefore, Sir, do not
introduce this new thing. Let the
workers get that voluntary sense of
trade unionism. Let the trade union
consciousness rise as a result of the
voluntary efforts of the uniong and
let the workers come and pay the
subscription woluntarily. Dont  try
to impose thig kind of management-
favoured unions on the workers and
say that this iz the w®epresentative
union. Therefore, Sir, these are the
two main amendments On which ¥
wanted to speak.
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Lastly, Sir what 1 would like to
point out is that the sooner this kind
~of Acts get out of the statute book,
the better it is for our country. If
our industrialists behave in a way
that the wages are automatically
paid after 7 days or 8 days and the
workers do not have to agitate for
that, the better it is for the countiy’s
name. The existence of thig Act
on the statute book is g blur on the
image of the country that in this
country there are employers who do
not perform the elementary duty of
paying to the workers., Sir, I would
like to point oyt one more point.
* This Act etxends to building work-
ers also. I would like to ask them:
What js the machinery by means of
which you are going to enforce thijs?
Building workers or builders are scat-
tered throughout the country. They
are not in one particular place. In
the city of Delhi, I do not know how
many thousands and thousands  of
builderg are there. How are you going
t0 do that about the contract work-
ers? How are going to enforce that?
You pass many laws. But ‘what
about the implementation machi-
nery to enforce it. Then by the
side of Delhi in Haryana, you have
got the contracts workers in those
kilns. It is a scandal; this bonded
labour is a scanda] to the whole
country. And the Government has
not been able to do a damn thing
with regard to those contractors who
are defying the law, who do not pay
the wages, and who are contjnuing
this system of bonded labour. And
in the 20-point programme, aboli-
tion of bonded labours is the first item
which the Prime Minister goes on
talking about. It is a matter of shame
that just by the side of Delhi, just
about 12 Kms from Delhi, you have
got this bonded labour in huge num-
bers and you are able to do rothing
about it, When that is the case, what
is the use of adding all these things
in this Act? Nothing is going to hap-
pen. Things will go on and the
workers will have to fight every
inch for getting implemented even
the laws that existed. Therefore, I
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know, Sir, when the workers have
gpt yo |fight, when they fight, the
law and order question will come.
The issue will not be looked upon as
a question of human relations but
it will be looked upon as a question
of law ang order. Police will go and.
beat the workers, I know the work-
ers will have to suffer ali these
things. But Sir, thg working clasg in
this country is getting awaken~
ed as never before and, ultimately,
law or no law it is the working class
that ig going to win and not the em-
ployers, Thank you Sir.

) el .
SHRI P. N. SUKUL (Uttar Pra-—
desh): Mr. Vice-Chairman, Sif, T’
rise to support this rather simple
Bill that is under our consideration:
Sir, I entirely agree with my learn-
ed predecesor, Comrade Ramamurti,
that this Bill gshould not have beem.
there, at least, after 30 or 32 years
bf our independence. And it does
tell a lot about the character of gqur
capitalists, of our employers who
have created the problems of non-
payment of wages on time on the:
one hand and unauthorised deduc--
tions from the wages on the other.
Angd to fight these two evils, this Aot
is still there. Ag the hon. Minister
had told us, the main purpose of
this Bill is to bring within the orbit
of the Payment of Wages Act &
large number of persong who are not
yet covered by it and to make it more
effective and also more beneficia]l to
the wotkers concerhed. And, that
is why, Sir, T support this Bill in alk
its aspects. o

This Bill, Sir, seeks to make cers
tain amendments in the original
Act and the first amendment, rather
the first important amendment, is
that the provisiong of section 1 of
the Act are proposed to be amend-
ed so as to apply automatically and
without any notification by the State
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Government to persons employeg in
different  catagories of industrial
establishments covered by the exist-
ding definition of the industrial esfa-
blishmentg in the Act. There can,
cf course, be no objection to this pro-
posal because a larger number  of
people not yet covered by the Act
are now proposed to be covered by
“This Act and the benefits of this Act

@are going to be extended to them as
well.

The second amendment is that the
present definition of industrial estab-
lishment itself is being changed as
proposed in the industrial or other
establishments and the Central and
the State Governments are being
empowered to bring within the pur-
vigw of thig definition other estab-
lishments too. This also serveg the
-same purpose of bringing within the
‘orhit of this Act a larger number of
persons and a larger number of
establishments not yet covered by the
-Act and there cannot be any objec-
tion to thig ag well. '{The State
sovernments are being enabled to
ex’end the provisions of this Act to
other ectablichments  which are
brousht within the purview of the
Jefinition subject to the concurrence
of the Central Government, where the
‘Central Government themselves are
employers.

The third wery important change
Ahat ig proposed to be incorporated in
‘the Act is that the present wage-
limit of Rs. 1000 for the applicability
10f the Act is heing enhanced to Rs.
1.600. Personally, 1 do not know
why this amount of Rs. 1600 has
been kept there. Maybe, because of
the Bonus Act or some other Act it
35 there. Otherwise, seeing the rise

“in - prices, of oourse. this amount
! #hould have been much more. This
.4is my only humble suggestion in this
regard. But, I think, perhaps in view
‘of the p-ovisions of the Bonus Act
you are keeping it up fo Rs. 1600

FRA
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Section 7 relating to deduction:
from wages 15 being amended so tha
deductions may be made with the
written authorisation of an employe
for payment of his contribution tc
any welfare fund created by the em-
ployers or by way of his dueg to ¢
trade union to which he jg affiliatec
or of which he is a member. Absolu-
te]y, there cannot be any objection
to this amendment also proposed by
the Government,

Now, Sir, the more important as-
pect of this Bill is that various
fines or punishments that are there
in the original Act are being improv-
ed upon to make the applicability
more stringent and to make it more

enforceable and also to improve
things ag our Comrade Ramamurti
said for future purposes. The punish-

ments for contravention of the pro-
vision~ under section 20 of the Act
are being made more stringent. For
example for contravention of the
provisions of sections 5, 7, 8, 9, 10,
11 and 13, dealing with unauthorised
deductiong of varioug kinds and also
kinds, an
employer, who previously wag to be
fined only up to the extent of Rs.

500, ig now to be fined to a tune, not

less than Rs. 200 and up to Rs.
1,000/-. This is all right. Perhap,
thig change has been proposed in
order to see that at least Rs 200 as
fine ig levied on an defaulting em-
ployer and the maximum fine would
be Rs. 1000. But there are certain
establishments where a number of
persong are simultaneously put to
this ordeal. I think it is for the
harassment to one employee that this
fine ig imposed. But suvpose there
are 100 persons who are being hara-
sed. Still you will be imposing -the
fine of Rs, 200 at least or Rs. 1000
at-the most. I know of certain esta-
blishments, certain presses, for exam-
ple there are presses bringing out
certain journals and for months toge-
ther the wages are not paid to work-
ers.. In my own- State of UP. I
cases where for
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monthg together the workers are not
paid wages angd collectively the wor-
-kers are put to thig harassment If
you prescribe thig fine for one man
or for thousand men, I don’t think
it will be quite rational and I would
request the Minister to kindly recon-
sider it at length if possible.

Similarly, for contravention of pro-
visions of sections 4, 5, 6, 8A 10(2)
or section 256 which deal with pay-
ment of wages for one full month or
payment on a working day or bpay-
ment in the current currency, this
fine which presently extends to Rs.
- 200, is now being extended up to Rs.
500. It seems to be qQuite in order

and, therefore, I support it whoie-
heartedly.

The third proposal is, whoever
fails to maintain records or regisiers
or refuses or neglects to furnish in-
formation or furnishes false infor-
mation or refuses to answer or gives
a false answer, in these categories,
the fine that is there at present ex-
tends to Rs. 500 and now it.is pro-
posed that it will not be less than
Rs, 200 angd the maximum limjt should
be Rs. 1000. So this increase in the
amount of fine is also quite justified
and, therefore, I suppor{ it too,

As regards clause 13, it has been
provided—of cowrse through a fresh
insertion of clause 25A after clause
25 of the Act—that amount due to
be paid to a person at the time of his
death may be paid to a nominee. 1
fail to understand why this provision
was not there already. However, it
is a very essential provision and it
ig good that such a provision is being
made so that justice may be done at
least to the family of the deceased.

Other amendments, as the Minister
hag said, are of minor, formal and
consequential nature and, therefore, I
support thig Bill. }

In connection with this Bill T would
like to make one mention as T strong-
ly feel that instead of having Pay-
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ment of Wages Act or the Minimum
Wages Act or the Bonus Act, all
these different Actg governing pay-
ment of wages—bonus also becomes
a part of the wage; as a matter of
fact it is prescribed by law and it
has 1o bz paid periodically or annual-
ly as the case may be—there should

be an exhaustive gnd comp_e-
4 p.M. hensive enactment in thig re—

gard. Instead of having multiple
laws on the subject, we should try to
have, if possible, owe sing'e law to co-
ver all these three aspects of payment
of wages payment of dearness allow-
ance, payment of bonus etc. This
will make things rather simple. Al-
though this Bill does not call for any
more discussion in regard to, say, hav.>
ing a national wage policy or having
a better minimum wage, these things
are equally important. And I wilk
take this opportunity to requegt the-
hon. Minister kindly to ensure a few
things in the best interest of the
workers  themselves, Only having
such statutes or such Acts is not going
to help, as has been our experience
in the past. You should keep this
in view if you really want to stop
the exploitation of the workers by the
employers. Of course firstly, we
should check the rise in price, se~
condly we Have to generate greater
employment and we should also have
a national wage policy. Unless there
is a national wage policy and unless
regional jmbalances are removed,
things cannot improve. I remember
one instance. I think it wag during
the Janta regime. When Mr. Bhajan
Lal, who was the then Labour Minis---
ter of Haryana was attending a mee" -
ing of Labour Ministers of Northe -
States suggested that for all th=
States the wages should be the sam~
As citizens we are same  whethe™*
we come from Bihar or U.P. or Har--
yana or Himachal Pradesh or fronr
anywhere else in the country. In the
same way if you are doing the same
work naturally your wages have to
be the same. This can be ensured
only through a national wage policy
Unless you have a npational wage:-
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policy you cannot ensure this, Our own
Minister, if I remember rightly, Mr.
Swaminathan, in 1980, a few months
after our Government took over or
was elected to power, announced in
Pondicherry that they would be com.
ing up with a nationa] wage policy
very soon. I do not think any more
iime should be taken up, any more
delay should occue in tha; respect
and we should have a national wage
policy as early as possible. It is in-
deed a matter of satisfaction for all
those who are interested in labour
welfare that soon after coming to
yower of this Government, headed
by Shrimati Indira Gandhi a number
of steps have been taken by the Gov.-
ernment to promote the interests of
the workers. This Government came
1o power 1n January, 1980. In Feb-
Tuary, 1980, the wages of skilleg and
unskilled workers had been raised.
In April, the State Laboun Minis-
ters Conference wasg convened, Mr.
J. B. Patnaik was the then Labour
Minister and it was decided that so
long as the wages are not linked to
the consumer price index, to ensure
better justice for the workerg mini-
mum wages should be revised in two
‘or three years’ time and it wag de-
-cided that this was a must for hav-
ing industrial peace. This was the
suggestion and I am quite hopeful
that this will be kept in view, this
will be kept in mind, by the Govern-
ment. So long as you are not having,
50 long as you are not going to have,
a national wage policy in two or
three years’ time you will go on re-
vising the minimum wages. Then, Sir,
In May, 1980, itself, the Central Gov-
ernment increased the wages of daily-
wage employees by 48 per cent and
the wages of agricultural and mine
workers by 25 per cent or more.
Again in May. 1982 it approved the
vrinciple of having a national wage.
Hence I think, the Government is
quite concerned about thig thing as
well. And I would request the hqn.
Minister 1o have this national wage
policy or thig national wage finali-
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sed as early ag possible in the best
interest; of the workers, in the best!
interests of thisg Government and the
country. With these words I support
this Bill.

DR. SHANTI G. PATEL (Maha-
rashtra): Mr, Vice-Chairman, Sir I
rise to support the Bill that is mox:'ed
before thig House broadly. I do have
Some reservationg regarding some
amendments which are sought to be
made to the Payment of Wages Act,
1936. Before I deal with this prob-
lem, I must also say something about
what my good friend Mr. Sukul has
said before this House. (Interrup-
tions), I think he would have made
a better Labour Minister than Mr.
Azad himself. 1 just wanted to pay
him compliments for the way in which
he was describing the achievements
of the Labour Ministry of this Gov-
ernment (Interruptions), Anyway you
could be considereq in the run, you
could have some satisfaction. (In-
terruptions). He will be there, he
might get promotion for having qua-
lified in the manner in which he has
described, the achievements., Prob-
ably, he will get higher promotion.
But even in hig observationsg prob-
ably in hig enthusiasm to praise the
achievements, he forgot that he him-
self emphasized what was most ne-
cessary, but what was not being done
even in the last three years. What
is imporfant in the present context
in this country is to help most those
who are unoragnised and those who
are exploited most. Now these are
the sections for which legislations
like the Minimum Wages Act exist.
But he himself pointeq out the most
important deficiency in this parti-
cular piece of legislation, that is,
there is no provision for automatic
compensation for the rise in cost of
living when the prices rise, and thus
the wages stagnate at that particular
level. He probably forgot to men-
tion also that there is no provision
to help another most exploited sec-
tion of workers, that is the agricul-

a
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ural workers. There is no provision
through which these wages can be
_ automatically raised. So, there are a
number of deficiences but we can
deal with these problems at some
other time on some other platform.

Coming back to the Bil] which has
been moved here, it has beep said
that this is seeking to enlarge the
scope of application, particularly the
number of industries that coulg be
covered or the establishments that
could be covered and thereby a large
number of workmen could be brought
within the provisions of this particu-
lar law. But may I submit, Sir, still
there are thousands, may, lakhs of
workers who will not be covered by
this piece of legislation? As a matter
of fact, I feel that this Government
is hesitant and halting about having
the proper Payment of Wageg Act.
There have been several committees.
The most important Commission was
the Gajendra Gadkar Commission.
There hag been the National Com-

mission on Labour which has dealt,

in defail with this particular prob-
lem and as to how the varioug labour
laws have to be brought together.
There have been a number of com-
mittees appointed by the Ministry of
Labour and they have also made cer-
tain suggestions. That is why T won-
der why the Government hasg not
been applying its mind to bring for-
ward all these legislations together
or bring forward al] these amend-
ments together. Thus they could
have brought in a proper labour code
before the country. This piecemeal
approach is not going fo help the
labour. Here in this case, as I said,
the coverage does not evep include
certain workers in an organised in-
dustry like port and dock, There
are a number of workers who are
still not covered by this particular
taw. 1 would, therefore, submit that
5f he really wants to. help the. ex-
ploited, he should take the definition
not from the Factories Act or as my
predecessor speaker Comrade Rama-
murti said, but talr the definition
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of the Indian Trade Uniong Act.
Here is the definition of workman
where an “employee” has been defin-
ed. The persons who can  form a
union should be at least given a right
of defending themselves and seeing
that their wages are paid in time and
in full. If this is taken, then probably
a large number of workers could be
covered. A provision woud have to
be made also to extend these povisions
to the agricultural sector. Then we
can say that this is properly done.

Then take the definition of “wages”.
There also there are a number of ex-
ceptions. For example, travelling
allowance cannot be considered a
wage. Though it is paid in cash, it
cannot be considered a wage. What
is the logic behind it? May I ask the
Minister, will he be able to explain
why travelling allowance, which is
considered one of the elements for
computation of a normal basic wage,
shall not be considered a wage merely
because it is paid separately as tra-
velling allowance and why recovery
cannot be made under the provisions
of this Act.

There are a number of industries,
like shops and establishments. Why
were they not included? Under the
provisions of thig law, it is left to
the State Government to issue a
notification anq cover them. But it is
very funny. I feel sometimes that this
Government is going in the backward
direction. Uptill now, the State Gov-
ernment was empowered to issue a
notification if that is covered under
the provigions of this law. Now they
have come ocut with another amend-
ment. In this connectipn I would
refer to clause 3, page 2, ling 5 where
they have put a proviso: “Provided
that in relation to any such establigh-
ment owned by the Ceniral Govern-
ment, no such notification shall be is-
sued except with the concurrence of
that Government.” Why this control? .
Why this dictatorial attitude? If the
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State Government is satisfled in  its
wisdom that here is an industry or an
establishment which should be cover-
ed by the provisions of this Act and
it issues a notification, why chould
there be the contrgl or concuiTence Gr
consent of the Centre? I believe this is
something which is not necessary and
the earlier it ig deleted the better it
is.

I would alsg like to refer to the
ceiling which is sought to be placed
on the quantum of pay that a work-
man draws. There the limit of Rs.
1600 is sought to be placed. What is
the logic behind placing this limit?
Why not Rs. 2000? Or why have a limit
at all? Here is g legislation the pur-
pose of which ig to assure payment
of wages in time. If this js the pur-
pose, then any employed person must
have recourse to such procedure under
which he can get his wages recovered
as early as possible. Our bresent
legal maehinery ig such that a person
will be required to spend a lot of
money and it will take a lot of time
before he can realise what is legally
due to him under a settlement, under
an award, or under a contract, I
would, therefore submit that let this
provision be completely deleted,
thoush T have guggested an amend-
ment to take it to Rs. 2000. I hope
he would understand the unanimous
feeling of this House. Even Mr Sukul
hag gaid that this needs to be increas-
ed and there is no sanctity, as far as
I can see, about this quantum. I would,

- therefore, suggest that this particular
suggestion made by this House
should be accepted.

As has been pointed out, after
nearly 46 years these amendments are
being made. But let us leave aside
the peripd of the British rule. For
nearly 36 years after Independence,
this law hag been there and ng effort
has been made to really overhaul the
whole gstatute with a view to seeing
that the benefits reach those who de-
serve most. There has been no appli-
caion of mind for this purpose so
¥hat those people are helped when-
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ever they have to be helped and when-
ever the situation arises for these
agreements or settlements to be car-
ried out I would, therefore, suggest,
without going into further details, let
the Government take a comprehensive
view of all the labour laws and bring
about as much uniformity ag possible,
to make the scope of Payment of
Wages Act open to every employee.
whosoever is covered by the defini-
tion of “employee” under the Indisn
Ttade Unions Act and also extend the
scope of the definition of “wages” so
that the rea] henefit goeg to ‘he per-
sons who are concerned. Thank you
very much.

o) zarhire apTidesT (agrae)
SyRATERS WEey, s fadggw wEe
F AT "Al St 9§ Jg UAl
Fifmftew ST #1970 § SEFT T FT
ag AT 2 ST 3w W HE FEY AT
FTER ST 40—45 FIF GRTA1 §
T A S TEhA A7 W § sEy
F6 AV FT A GANT qg F1F AGH
2 '

o wEr # qmR ;. 3o A
TR

. sEated andas g faw
T FY Fgd & g auaed F |
Wit & 77 @ § F 79y oo
1600 ®F ¥ Faew F @ and
FE & AN oW W faw F mew
FIT G QT TiF 57T W T qIT
T mTa afFw & og g wiew -
qedr =gaT § & wmfer aw gt
T I F AR W uF FEefEd
afoeqes @ & i} ¥ qeardl a1t
FE T § 9T AYT IqHT FH IF
e @1 3% £ 1 8g & mo afgat
TG § ) UF IWC F wHSHE ;A
fear gawr suw & wsEer a faar,
™ FgEY A8 HIT AT W R
atfat groxr weugfos fagas @ &
T fkawa & ? sar @RI #Y Ed
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fera wgga & W g 9g g A
oAy | waa W a@ ag g fw o7
Fg W ¥ g A9 § awEw £,
TS FA THR] Wawd ug g 0w
zq fpew &1 faggs & & faw
St eSE geq  wE  wEggW gl
aifge @ @I F1 WER AF G
W &1 o wWA afEr guAr g
st % @my ® fvdaw g s FTE
F gz} AT T4 K &, I¥ T,
HF oF T A FOAY FAT TH
gfe & & wdl wmar fa 39
afg mrr gAn ar Adg 5 ww
¥ oaF & fed AT Wq &
qidd | %5 A&l @ Awmal | EAR
o @ o 53 #2 W E B @ oaw
F 9w FO F F5 wIIr faEr ow@
g g wgr 2 1 RO 8ud Wog
7l mwwr g 1 omfeT IHE mWw
AT UFC W GMT ZAIEH U &
gaa & A A S A G5 are
E g o wedl g SAET UF ¥R
& WL AT AGN AT W@ wEar g ?
g & Oy qOAT WRET g AW
=¥ G 1 B frar @ owa S
wAGE gFAEN H AR FW F SR
@y T F15 el fAEwr adifE
a3 7 oo § W o g fafae-
¥ wFe 2, 9uH cefefmdem, et
FW ar AW AL AW F | 3R
S qRT & 93 Ay fq@gd A
HAT EEIT | Al TAY ATH awT g,
# gg AT ARAT F O AR
dae  AfoATA W FE FEAT 8, IO
iz FTAT 2 Al 9uS fod ;Y
arfge & a8 st mewr-we fawnr
¥ WA FAA g, gAdr SafE-
ferom W1 wAT g, AUWAG wAT §,
uefafEs feg Avew naq &, fFay 70
gud Fis FIRgE, wfafafed
F40, et 31 012 G 1% aRg AT

'
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e &40, wfE atsma ma s
a1 ga a%g #i avq ¥ 9E1 9aman f¥ oy
F'6 FIART 0T, THE 4 A1 g aat
T 1 wafad 9l 99 a8 g B
1 ag w% sfout - SAET dEFT &
aft fFem & as maw gad, grw
F T & @ ww =y & fear
W WX @ R oEr oger faar
s fomar e &l w1 R
afe S fagas g far mr g
gy & #F G A arar " 2,
ST AEAE FCET § 9EE] IEFT AgEE
FT FHE S § Ag SEEr @i g
a7g, TAAT @ =9 fam &1 =iw
AEg & OWT AT R T N TE
UF ATy FVA W oFT fezwa € diE,
1936 ¥ S W&, G F1TH TH
qug T 97 98 &F 19 1982 ¥
faa® @ @ § 1 sE¥F AT st
FAT , 3T FI9R F7 S.F FAT, M9
o ST E 1 g AT ug wWRT 2
% T@ gwg S9gAT A EMTT 1 TEE
gre ¥ ®ar S A &S & wfgwy
gt Y ag e mwEmE 3§ = fF
Fgifaea faa arr & ag &y
arar fFaT T W@ & a® UF WEa
Tar € fr 0% awg ¥ Qg d@EA F
FAY WIQH, WG AT T UR
WA § & Q1 I9GEG g |’y
& arg § a8 ft ;gm & oz @
HEHT T & IFFT F |Agy  Fw@T
g affs oY &1 gAR T@r F oaid
TFRT @A S A TEE F H IgE
FHdE F7at § | o% T AW mg
qifd wgl FI9 FIE g9 "
& gwik Ty gy ¥ FfEA
I FYAT T 9T A AT 2 | TG
arm @Y 2 1 o) gge o, W
mew Heg €, 7 agw 3w oA
qg Fg T § # g9 [T FATE
2z afmfree g9 & T fmme qET
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[= warfra arardasy]
wHime R w1 IRE wr &,
AT FIW qq N4 Al IU FF
QU R & | AWAT JAT  FAIA
o T oenfer W & fF

-real] wages have gone down.

S oAr AT RAR B R A AR
gaF w9 # ufr ag v @, Afww
gaf! Sy qEfowr Ak g @@ fw
g feq gedt o1 W & wfAw =g
w1z § o1 @ & g foafo Awwer
T FAIT T AGH HA W B
zafag @it g w3y & FAT grvr fw
1549, 16 @, 8 | FFWHAN F
facds § 1\ afer fime Wt wats
FGTAT § @ g ST WA qIEAE
HIEg FT Y, IFAr F AFAT AT
FIA FX | I TINT I Ffaeer
Fraar AN 1 g awaEd & =
9 ¥ & I IR HT F& a7 a
FIT FT AR IE § qZ TG JN
z9Y g fagas FY IUgEAT AR
A0 At qg T | Fafad gEEy
1T FIA FT |

g@q AT ATY AAg a7 & 5
% ft & aw Ew wfe =)
T AT @ §, I9F T A A
IS WHE G G FGT §, SAW WG
A Fd | walam g @ fag
S § Fm oW 9™ 9%l g8 & S
Fifaat o o IHF AFT FEY AU
faare 3Ig aw@ AT 91 | zAfAC
TR g @ 9T AR F9
A Fr F & @ I T i
¥ AR ¥ oam 3o afd WX e
HFL O WW gEA & AT AHA qT
qigFY qqr T9m fF A I T
qifqdY GER I 0 3 aE
F A A AW AN g & T A
‘gz AR fredw §1 Tafac AW
"% qifqdt £ ATgIR I A9T H1AT
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TR & FIE W AT g T

foa fF wgmi wo &1 wemf
T @), feaar ¥4 & A R,
Ig U I § afes menfes &=
g ST, WS g Arag W, AW g
WIg qY 92, 34 q<E FT AT ST H ALY
oM W g WEw  fedt af
FATHIR WAZA K TFT A FT FW
Fgiwar ar & TgY wwmar f¥ 39 39
feam ¥ ®rq @@ET IR W AG
F 9 GUMHT ATHFL F FFA F
g I ag Fg § B oag A
Huge &1 gAY &7 & IENT
o9 99 FL |

Frafgfaa fagms & @Y I
gy a8 &, SHE!  HEd AT,
Ffgd fF ®7 aF qg7 F I qEA |
T qqwae quag ¥ 1§ | 9@
gfaam fom fadt & aoa ST
A, ¥& 3z T« faafaer aw fifaq
A Fo @ 39%) FESEr g ATfgy
9%y WA AT ag WET & WX S 6%
Fe A Aifg foas @ @ % g
asfas 2 G dfe s o &
Tl FET & AT AT 9T A
F AIAT ATRA & w7 wqwe fF
AT W, IW 9T GH AW FU |
T8 FATAT ATZY & WIT 4 AT ) oTlofo
i@ U wWAT @, SEET A
qAeR A &, AT Fefeed grarfaw
F¥ Ay fras g o & ¥
R & o § FY AT A IIFT
FUETAET G W & | g fax
9% dSHFT FART FAAT FT qTA
IGAGH FL W & | F aw, W
et ¥, 98T TS ¥ WY, TS
fea #93r & @ wg W X W@E
R el ff & oww
T@ &1 s freaw e wr R}
AR @t ft $o F¥ I qrwa d sAET
W FT FW fHar o1 @ aw gw
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T3l A 3@ | § 7 wafay wara
wad ¥ ag g f& affadr Afa
ATHX W AMAS W Fq7 AT ATZA
¥, A G | WX qIHR A aE
Far & 5 gf fagar 31 & <o ®
FW T Al 39 q@ F fauusw §
FAT ATV & AT IAF FqT A9 AT,
Zq A& aaaq § |

o fagas § fairg s A1 A9
agi 2, g frg @Y7 & fadg &G
faamr a5 Fgax f& gy dax @
M= saar w9 el A gErs
TAN T IE A I F T oar
qqz &t ww R, o ST AT &7
YA G | AT TG FT W@ § |
#IA AT FT &, FM IHAT AT FL
®RE mmdr g &) o w9l AR
AgA FE Tfgy | safad T smaw
g 341 & fF 7 &t W@ AT §
TArdT qPFT qeia wE & 9HH OF
Hix weq ¥ fF A oamr 9w Wi P
St feafy 3t gg &, ot ) awere @
®YOW ATIHR; WAT §F AT OTEA
FA FA4 JAT AGT §, IZ A HTIHT
A% FTAT AZF & | WUF FAMRT
Freifar 9 e afasdws gagd
FT HYE NEAAT TEV FG T AT GEY
AEAl ¥ a9 TR @ H e §
SE U 1 DO o1 o C IS (i C ki
AgF FE | gAT-HAT wogd F @
HAT-HAT JAAEATA, 37 JQ F7 AT
T ¥, SEE @ FE sGT o ar
Y TP AN @ AL & | A
& =gt fiF ag Y g@wET & T
BT &, ITHTFT § F7 WY FI7 FF

TF FEQ R FFA—A AT
wagfy ot ¥ sIAT § AFATE
faezm, @9 IaFT AT T FAT
Ty #? Fpore faeew A TR
Frarse §, 9f wa Sy ¥ (W
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9% 1% favew #70 Swar &7 9@
Y, &1 &Y a1 @t &1 "Fagd g
g ag F 9% ww faww agy
T[T &1 A% W% fowew 3@ @™

ST ANAT § 99 TR Al §9

FT I8 Sargewr fa@ar & 1 & gw .
gl wwAq & A g s R
gz g & ® AW A
foeew & A= 4ol o1 S@F THAT
ENT, T 9 W 9g9 HUIT |
for sw = 3o ift @ few W
9916 farew &1 oo Fo *T @
g S ¥ agl anwmr

AFAE WK AR A
e § Ga@™ § WX 98 FFAAR
qTRA g FIAT, @ g S,
g ag wAgd § TIHC A_T AgAA
F 2T ST qF IEY FET q94T 8,
IgFEI F F eErd § Nt W
THZL ST FIACTT HT |OAT AT
% IAF THALH AT AN ITHF AIfors®
F aE ¥, 3% foudde Y =%
¥, ot 33 gfmw & avea AE
gyl

safad & adi Irgat, AR g A
g FF AmaT T 7 g WY
sfefaspaer #vde, e ¥
fpar @ &, Afew wH
A FT Wew W oW Afw

%a‘a‘a‘rmwa‘rmmﬁ.
wmfad a7 oy F7gar 2 fF
TEERT AW ATfr| & A we Awgl
e Ao B e 1 1< v )
gg a1 fowera fasnar & & =,
AT F ATL HE  AHT AT &=AT
T [T & , A7 g 79F qF aqH
W AT qqT 7L A fF qaanz ¥
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[+ qatfog qmidqar] ¥ fawie a¥ #iv a8 §OF ¥ wogd

¥R Jg 6T 2T g F QA% ¥
R FT FH @ T & IO =T
FO AT W@ &, 98 3F A gom,
Sfag agf &1 AT wTg AnEET
& fog og @aw g | ag Af
g g

§ iie Fat g 5 =w war oY
AW gEET 9T HEe o T
T T HTIF GUEA FET |

ot sadlq Wy (39 wqw) ¢
IUgTERS &), Ig W QFE  HWIF
aurs (wHeHe) faw =9 wdr ®ERA,
A fa=TuY TEd 9T @r g, 9w
aw ¥ Awgd &7 fqadr afaw awr
g AR ey "9y ¥ o a3 § faar
Fo 41 foafe @ sifew . & arer
@ & qng UAT HAWd Fl §
I TRAAT § IuaT Al faaT T g
qUY & @1 FWT a7 § wr aw,
FAT AT GIGT KT AFT HHSHES
i o § 1 EQe §WeT &1 AT
wWF & faare & 9% W oo
TEFFET N ¥ F@r 5 Fwhgfas faw
TH gFIT &F arr aGfge , 3w mef
I& AT FT SR Agr  fEwT WE R

g g 2T AT TR 1926
- ¥ g, sTeme  fermEe G,

1948 ®, e oWH IS UFE, 1936
¥, A IO T AT FAA G-
fag w1 F1 quwEw a1 ST W@ E
arqer adls ¥ faeme w9 # arfwe
agr #1 AT W B

¥ A1 AERT ¥ G99 9F o agr
g w8 5 T oF a9 g
qrét oW F qf@faa afdfeafe Y
& § @FT & o s & aner-
for aftaga agr aor & & <@ 2,
IUN T ¥ W wF YA W Hay

F wemw fgata 7g fagas w1 @7
FT IOHA FT |

v, wdr @O § wsEl &
aqnf-zﬁaarzrgrrzm doF gg oY |
THET weAHAT T gArQq v &,
AT IW WY WH Har of, S
ATl B gER TR &gl o9 fE—

“The Committee also decided that
the level of minimum wages should
not fall below the peverty line as

is determined by the Planning Com-
mission from time to time.”

FoH qt ffaw a§s ar 3@
g A N A g g7 3W fE
FW A Ug Al FEr TS 4 HiT AT
FgT T 91 fF onfar wfow &
g gWA {EA 9T AT ¥ gEE
fen nw € 5 w0 § fad @R
F SEF oHT FE qWl Fr ST
fafa € 59 & @8 gom@ ¥ ®
g%, =@ ¥R & wlww & a@
F@ wifgr 1 afw, fm §oug
FgTn Az g fFowwr s oag
fagas mrar—— fadas # gras
9T #€ gE FO gmEadr ¥ g
ff Ha——wmI S SEFRr "waiw
mafeq & Fr Ffww & g, ar
# +AF, ag FgIT ARAT § 1F T
ST S99 8 F WHEHE H UTTT Fal
2, wEEmA (4) & a ® &@—

“in sub-section (4) for the wards
“half-an-anna in the rupee,” the

wordg ‘three per cent.” shall he
substituted.”

@ Aq oFgT & fr 3 o@w ¥ owm
FARIIE > - A EAC I R G )
WY 9T Sfaw | FE AT FT
SEqsgc 39 g1 §Ea ¢
qg agd & FH & | TW AWER 9T
ft faa &4 f e ¥ IF

}
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giama & FEIT AA@  ATAEF
§, o sgE =ifge ) #R g W
F, W1 gax fag wifqwrd w27 §
Far  fg——

“The wage limit for applicability

of the Act js being enhanced from
Rs. 1,000 to Rs. 1,600 per .nonth
under clause 3.”

TAFT 2000 qF FIAT ATEY, FF
g7 FT F T §HET F@T F |
iy & omow § oag wEr fF
w9 & gww Of & fawe w&
ww ww fag ox damww At @ag
=R faad @ F& a9 9 g9
Fearmr AV foor § 4w sAw w4
FL FFA o

a7, H W @dg W owg o
FgaT s § fr swr FEd &
f& aug & feg #v gfe & 3w
T &T @ F. gHTT Sr &1 fawne
FE FT FA T Ag WA & fgerd
g Al =t §F wIg gsarAl ¥
AWM ¥g FT 93 § | § wEwar
g T wigw diRw wmazs & #d
gl AR T sgY W saEmiw
g AT WTT 9T, 9H 9% FHA0
i g€ €\ 5z frew wrdr aw o
gE & | AN 70 N A qEut
& fgwm@ & ;w1 & F s AwE
F a5 AW A9 F Aremd ¥ 3T
Aty fodfr ot gww & Frocaa
FE A I ¥ zE F OfAdw fFar
g7 9T T™ OTFIC F Srgl v @
IFTT 93 gC £ I g KT 4T
SNIF-aT9T  FY HH TOE QT

A7 TH UHX & FHIS  SAqedT Wl
¢ 3 fwed faowar & ferfr A
gt | AfiAA, ag AwAT a9 qriad
WA AR q% A g ar AT g
(& A e TTove fea-
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<t & fawaar & 1| gma-mam 9%
fwafam wafet 3 gm  fewdfcy
F oA FW W T ¥ mor
famfer ot &t & 1+ uu Afew
FHE A ITW OTFRC Fr fowfor wv
ff f ww & &F ¥ FW FW A
fora Wt worgx & sy A Fr
feafs =v wFR fafvas ) sl
& a8 7w =7 § g, o fearfkdy
T g SRy 1 sfiAw, 9 gaw
¥ & ag ¥gw WA g 5 fed ¥
et feeet Effrgm ft oaw
¥ feres WR waferes Jax & fag
W IEN A9 W@ IEF WIER
300 ®> mARFET FaT AT WAL
g fFor @1 W 337 %, IA-
fepes < 1 990 ag fear o
A AW 400 ¥ foper AT A
gl wa fear 91 W gAF aay
iay, 78 amg A€ A w7 W o
Al 99 @l O fFr By am
ARATE T F W AR I 4 qM@AT
a1 f5 37 & 9 & 9T wew A«
g 39 oM H w@EC FR qA
a1 @ AT FTeeT A fag g oF
¥ wrzw TEAw aw 2, far 0%
¥ qew 97 § I AW X 300-
400 ¥> 4 gT § | ¥ Famar g
g WA FN AETEAFT FT eI W
W FT faivad I Frg wo
w38 foc a0 w30 § fF qradf
A g OAA AT AT FYIT syAl
T W E IT F oA O vEwl
Tifge 1 ag I97 AT qa g g
ar s wiT Fo8d w4y ¥ 3w
TP FT SATEAN FIAT  FrigT
9q 9FR A ATFA IT T OF
T AIF A ALE T A @
ST LTI, § oFgAr AgAar
g & fgaft ot w8 a7 o &
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. 3¢ gWrgadr faaw d@nfeq Awge
g, ®F W FIW F@ AW, wfes
e weEfFT ¥ aM FW dnr
T v e & @ A ag
AU S i O B 0
it fxarfe A fear s
afer uF Tga @91 @ @ femmm
& #ey, S @fqgy worgy F A
¥ ST ST g, o7 osEwfsq
A wegd ¢ #rg fawr @i #=an)
TE # Iw A gEW 1 qg G&r
FW g | FH-FE Al IT ®T 50
¥ MT 25 G ANg & qEA 2
ag faa #1 fovagr &, @ F1 w9
=altgq Fa ! 9g  SERE
g9 & 8, 9g7 9 ANF &7 W
agfeam & | 9@ § S wer 43
gC & & W1 IwHer 93 gu § wWER
A, T F AW JE T E, TO-
g7, afemr, steeg 08 TnE §
gt weit ot Sn &7 50 4% wix
25 98 & wegd & Snr @
UTRT MGl TAT AT UF &AL
? faur 1 zw g 9T wfafes &
gIEO 9T ¥ AN FW F9W §
faftm aSiw F o I E W F
A § g AN F 0wgRE feenar
F TG FIT g, AT FT ATSIEHS
Fr gfrz § g9 ST A WA FW
g afe7 g7 afme wagd & fag
B W I IE w%fwaw
®Er qAEAT FT W@ § |

- oW, & g AEgar g fw
FF T fagas Ay § 39 v,
SHT qd FFAml A %@, favre
F1% @A @I AT grAT 1 3 F
w1 wfuw gfang s St g
qWwT & wew ¥ W gfawng
d W gW T EF, TE HT W
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2 gFa ¥ WO oW wWar S ¥
fader g fF T wwwfer wagd
AW F W@ FT UH g
¥ wAw § gW ™ & g
fafraw &9 feears &1 g9 A1
gt faferm 49 @@ &) IF
@r w1 Y 9§ aw@ & ghrad
it & S g@rd SEn HOFW
FW TN WAL F EHF § AT
aifs &di 7 FM F@ AT ARG
F Y@ & L@ F Ay fEaAr S
gFAT § Iq FErW K QFT FT
faare &@T TR 1 ST & owgA

Fgl, @R A & qU fagas F
FT AMT Afgq | &F /G A T
T ¢ fF @ F1 aS FNET H
w9 g ¥ sgafeqs qiv o gX Ow
q faure @E g 8% )

SHRI U. R. KRISHNAN (Tamil
Nadu): Mr Vice-Chairman, I rise to
support this Bill. Thig Bill wag eract-
ed ag long back ag 1936 and even at
ihat time there were only a handful
of industries ang this reflects the mind
of the capitalists towards the working
class, After independence thousands
and thousands of industries have been
set up either in the public sector or
in the private sector and lakhs and
lakhs of people are employed in them.
Regarding the payment of Wages Act
1 would like to emphasise that Lhe
registers kept there are not properly
maintained. The names of only per-
sons who are employed on 3 perma-
nent basis are entered in those regis-
ters and persons who are working as
casual labour are not mentioneq there,
The casual labourers work for more
than two years or three years or even
ten years and yet their names are not
entered in the registers and they are
not getting their rightful dues, dves
to which they are entitled under the
law, Even Lhe persong who have beer
working for even vyears canno¢ claim
that they have workeg in,
such and such an industry
or in such and such an establishment
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for such and such a number of years
because the registers kept in those
industries or establishments do not
show their names at all. There should
be some Government machinery to
supervise and strictly verify these
things. The erring management
should be brought before the court
and punished.

Regarding deductions from  the
wages of the labourer, I would make
a strong plea to the hon. Minister and
would like tg tell him that some of the
managements who are deducting from
the wages of the employees towards
ESI and Provident Fund are not Jde-
positing the deducted amount {0 the
Government agencies and in thig pro-
cess the labourers are being denied
their right. When they go to an ESI
hospital for treatment, the officials
in the hospital tell the labourers that
their dues have nof been received and
they come back without getting any
medical aid.

Ag far as provideng fund is concern-
ed, nobody knows how much money
has been deposited in the name of
the employee.

In this connection I would like to
make a submission that the details of
the monthly wages with all the deduc-
tions towards ESI and PF should be
given to each lab6urer in writing in
the regional language. This should he
made the responsibility of the indus-
tries. Only a handful of industries
are doing it others are not bother-

ed about it.

Regarding subscription to the
Unions, there is some confusion, Sub-
scriptions may go to two or three
unions. I would suggest creation of
a Government machinery which
should call all the recognised unions
and the employee and investigate and
find out to which union he octually
would like to subscribe. His subscrip-
tion should go only to that union. 1f
this is not done, at some stage some
union will say that thg labourer be-
longs to that union. We are experienc-
ing this difficulty some time,

Another thing which I would like
to bring to the notice of the hon.
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Minister js the systefi of imposing
fines on labourer, Some manage-
ments are doing it even without hold-
ing any enquiry. Some managements
go to the extent of recovering fines,
even though a particular labourer
may not have caused damage to any
property. They sometimes recover
amounts to the tune of Rs. 1,000 or
Rs. 2,000. This is certainly a huge:
amount for the labourer.
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Then dearness allowance is given
by one industry to its labourers ac-
cording to some standard. The other
industry gives it according to a dif-
ferent standard, Why should there be:
any difference Dearness allowance is
given on the basis of the index price.
There should be some unifermity in
the matter. There are continuing ju--
dicial pronouncements regarding de-
arness allowance, This should also be
clarified. :

When there are strikes or locks-outs.
or closures, the labourers are not
given the subsistence allowance,
though they may not be responsible
for the lock-out or closure, When
they ask for the money o which they
are entitled, they are told that the-
money would be given only after the
lock-out or closure js lifted.

In thig connection T would like the
Hon. Minister to bring forward a
legislation on the lineg of a law which
the Tamil Nadu Government has en-
acted under which an employee who
has worked in a particular industry-
for more than 480 days in two years
is made permanent.

Also there should be an Act for the
protection of the interests of the
handloom weavers which also the
Tamil Nadu Government has done.
With these words, I support the Bill

oMt waels ot 0 iy, & oY
F2AT ARAT W IFF  fadw #
I TAl, IEET F AT FET ARAT
£ | 3T gway wwla g oar &
IEFN AR FT |
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oo, § wg o ow f& o owiw
8 ® S HATACT &, INA WY Ha-
Hawe g, oud faar 23—

“*“for the words ‘‘half-an-anna in the
rupee”, the words “three per cent.”
-shall be substituted;”

wmA § aq gz gar
AEAT | AT TEE0 A WA
AT ST )

W RHFE A RAE : ha
fewma Fw § 1. (safgm ). .

oy wATw (A D 9g wie =m
BTy W oAm ar | Hfey, &g
§ fasdtar 1 wwar g o

Itqaud (M wlesdt  Aga

fan®) @3 § 1 Mr. Dhabe
SHRI ~SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Vice-

“Chairman, Sir, in this Bill ag framed
there is very little to oppose. But
some of the features of thig Bill indi-
cate the mind of the Government. I
am surprised to find that the Gov-
ernment hag included in this Bill a
con'roversial clause, that is, amend-
ment of section 7 (kkk) to which Shri
P. Ramamurti made a reference, It
- says:

“deductions made, with the writ-
ten authorisation of the employed
person, for payment of the fees
payable by him for the member-
ship of any trade union registered
under the Trade Unions Act, 1926;”

Sir, this question is closely linked
with the question of recognition of
the unions and unless the Govern-
ment takes a decision on the recogni-
tion of unions, it ig likely to be
abused to a very large extent by the
. employers for formenting trouble and
floating rival unions. My friend has
just now. raised this question. Sup-
pose the authorisation is - given {for
threa or four unions. Will the deduc-
fons be made for all the four unions
towards subscription? And, Sir, who
"is to decide it? Obviously, the em-
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ployer. It only says that a wrilten
authorisation shoulq be given. To
whom? It should be or it coulg be
given o the employer only. In that
case, three or four deductions will
have to be made,

SHRI DHARMAVIR: (Uttar Pra-
desh): How will they deduct like
that?

SHRI SHRIDHAR WASUDEO

DHABE: You should know that there
is more than one union in one indus-
try and, today, the tendency of the
workers is to become the members of
many unions. Hg will go w the
INTUC and if his work is not done,
they will go 4o the ATTUC or the
CITU or the BMS and sp on so that
they can get their grievances redress-
ed. Therefore, to think that a worker
is loyal to one union or is attached to
one union ig wrong. Earlier he want.
ed to continue in one union with
loyalty, that thing is not there now.
With the multipliciy of the unions,
the loyalty of the workers hag also
become multiple. Therefore, this
question is very controversial which
have been brought in here, What I
would like to say is that I am totally
opposed to the check-off system be-
cause no guidelines are given nor any
parameterg indicated. In this connec-
tion. I would like to draw the atten-
tion of the Minister to the fact that
the subject wag discussed in the Na.
tiona] Labour Commission, particular-
ly the rights of the - recognised
unions, which is there at p. 331 of the
National Labour Commission Report.
What is being done is a wrong thing.
There i5 a controversy always about
the verification or the method of choos-
ing the recognised unions. The method
of choosing the union, the question of
what rights should be there all these
came up before the Commission and
thEy have said:
<= To raise issues, the «unions re-
cognised as representatives under
the procedure should be statutorily
given the positive right of sole bar-
gaining  representative of- the
workers in any collective bargain-
ing to effectively discharge the func.
" tions, Among other things are the
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rights to raise issues and enter into
collective agreements with the em-
ployers on general questions, on the
workers’ terms of employment and
conditions, of service of the wot-
kers’ etc., ete.”

Then it says—and it is very important
—like this:

“To collect membership fees, sub-
scription, payable by members to
the union within the premises of the
undertaking or to demand check-off
facilities.”

Sir, the whole idea of the recommen-
dation of the National Labour Com-
mission is that the check-off system
or facility should be given only to a
recognised union, only if it is a statu-
terily recognised union ang not other-
wise. But here you are putting the
cart before the horse. Any trade
union can ask for subscriptions to be
deducted, You see, in my State of
Maharashtra, the sugar co-operatives
are there and the sugar barons are
there and they may make deductions
and foment trouble and float rival
unions. The whole idea of the recom-
mendation of the National Labour
Commission is that it should be given
to the recognised union only and to
none else. And therefore, this clause
requireg reconsideration, Incidentally,
T would like to mention that the Gov_
ernment should take a decision as to
what should be the criteria for recog-
nition of unions. In fact the emplo-
yers, the Tatas, say that trade unions
are very much divided and because
of multiplicity of trade unions pro.-
duction is going down. What is the
position of employers? Employers are
still more divided, One employer
wants to deal with four or five unions.
You have no industry-wise Emplovers’
Associations, barring at a few places
like Ahmedabad, Bombay or Coimba-
tore. Medium-size and small-size
employery are not at all organised.
Collective bargaining requires statu-
tory agent, not only for the emplovees
but also for employers. industry-wise.

. Therefore, it is accepted by many
" employers’

organisations also that

-nn QQ._Y 1
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ballot is a better method of choosing
the coilective bargaining agent and
there should be oniy one union. Today
even that is not there under the in.
dustrial Disputes Act, The 1962 labour
code is stil] applicable for recognition
of unions, Even if I have the largest
membership, I am not the sole -bar-
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gaining agent under the Industrial
Disputes Act. Statutorily I have no
powers. All gther uniong have got

equal powers and they can interfere
and they can destroy what a recog-
nized union wants to do. Therefore
statutorily, collective bargaining agent
should be one—that ig the only solu.
tion for aveiding multiplicity of unions.
Therefore, unless the Government de-
cides to have a statutory collective
bargaining agent for both the em-
ployers and employees, in a parti.
cular region of industry, not f{urther
progress is going to be possibly in
our programme of production and
there cannot be industrial peace.
Therefore, if the Labour Minister is
very keen on this, he should find out
a solution for collective bargaining
agent. Without that nothing is going
to happen in this country.

Sir, the multiplicity of unions is
inherent in a demacratic system, and
therefore .the only solution is to
have a legal, statutorily recognised
union.

One or two points I would like to
make about this Bill

He has taken care that the limit
is increased. But the provisions
which are against the poor people
who want to get justice, have not
been removed in this Bill, People
who want to get justice for small
amounts have Dbeen debarred from
filing an anpeal under gection 17 of
this Act. I will like the Minister to
consider it. If the 2mount deducted
is about Rs. 25 or Rs 50, they cannot
file an appeal and the claim is flna-
lised. If a claim is refected by the
Small Cause Court. then he cannot
appeal to the District Judge. That
is the provision today in the Act.
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Today section 17 debars certain small
claims, I think for people who earn
small wages, fifty rupee; is a big
amount. And this provision is work-
ing harsh against these small wor.
kers and as such should be removed,
and it does not deserve to be in this
Act.

Lastly,I would like to say that the
definition of ‘wages’ is quite oui of
date. Even the payment of gratuty
is not covered that also cannot Le
called wages and cannot be recover-
ed. This definition of ‘wages’ in this
Act is s0 narrow. Many of the claims
and facilities and fringe Denefits
which the workers are getting loday
are out of the purview of the Act.
Bonus is not permissible, House
accommodation, contribution to GPF,
bonus and even the gratuity are not
included in the definition of ‘wages’.
Therefore, unless the definition is
amended, this Act cannot become
effective. One ha; no remedy about
these in the Payment of Wages Act.
When the amount is deducted, the
man is left without any remedy.
Therefore, this act required other
amendments also, One or two
amendments which have heen made
providing for penal provisions are
really welcom2 T suggest to the
Minister that the restrictions put on
the small workers for filing claims
‘against their small deductions shou'd
be removed and the Act shoulg be
made applicable to all go that other
sections of the workers get advantage
out of it.

DR. MALCOLM S. ADISESHTAH
(Nominated): Mr. Vice-Chairman. 1
should be brief. T support the Pavmént
of_ Wages (Amondment) Bill, 1982.
Being one of the last speakers. I' have
the advantage of having evérvthing
that T want to sav said in various
ways by previous speakers. I cer-
tainly join with Mr Sukul and others
in lool_{ing forward to the day WhET"l
the _Mmister can come forwarq with
a ]:31]! which will cover al] workers
This iy what all of us have sajd in
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various forms. Talking of a rational
wage policy, it is rather difficult. But
we hope very much that the day is
not for off when there will be a Bill
which will cover the wages of all
workers. I would like to ask  the
Minister some questions. Firstly, how
many workers are covered by the un.
amended Wages Act? Does he have
any kind of a rough figure? We know
that out of the working force of 260
million and odd, only 10 per cent of
the working force is in the organised
sector. It means 26 million. May I ask
the Minister whether in the definition '
that he gives, at least all the 26 million
of the organised sector is covered by
this Act. My second question is this.
How manv more workers does he hope
to cover? Unlike Mr. Ramamurti, I wel-
come the inclusion of construction wor-
kers. This is one of the forward elements
in this Act. I think in this way, the
scope of the Act will be pushed further
and further and cover more and more of
the uncovered workers. I would like to
know how many workers were covered
before the amendment and how  many
workers will be covered after the amend-
ment. Do vou cover at least the workers
which are supposed to be in the organi-
sed sector including the mines and the
power stations? Today there was a ques-
tion in the Question Hour about the
number of power stations which are in
the private sector. I hope that all the
workers in these various areas will be
covered. My next question is this: With
regard to sub-section 5 (i), there is a new
provision added, It is regarding an esta-
blishment owned by the Central Govern-
ment. Tt is Section 1, sub-section § (ii). T
wish the Minister would use the phrase
“Unjon” rather than the “Central” because
that will be the correct phrase to use
from the Constitutional point of view. Tt
says:%. . . in relation to any such esta-
blishment owned by the Central Govern-
ment, no such notification shall be issued
except with the concurrence of that Gov-
ernment” What has led the Minister to
put this into the Act? This kind of chec-
king should be dome by convention bet-
ween the Union Government ‘and the
State Governments on both sides. Did
the Ministe have some experience of the

B CR
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State Governments interfering in  Union
- Government establishments which has led
to this provision? Mr. Miniser, I am af-
raid that there will be other interests
which will also ask you for similar pro-
tection. For example, those who are work-
ing in various religious and  charitable
trusts may say that they should be con-
sulted before there is any attcmpt to
apply the Act to them. So, is there
500P.M. some particular reason why you
have introduced this amendment?
This is my second question. My third
question has also been asked and
I  saw you shaking your  head
in relation to what Mr. Sukul said. And
that is about the ceiling of the wage to
be increased from Rs. 1000 to Rs. 1600,
I tried to work out whether this is on
the basis of the rate of inflation. It does
not work out that way. So, there must be
somc reason that you and your oflicers
have for increasing the ceiling, Mr. Sukul
said that this is related to bonus. Proba-
bly, you can confirm it if that is so be-
cause I think it is not the stage for us to
go in for an ad hoc increase. If you give
reason, for the proposed increase it may
satisfy us, not going in for some ad hoc
increase like Rs, 2,000 or Rs, 2,5000. I
do not belicve that this is a stage for it.
Then, the same explanation also you can
give us why you go from half anna in
relation to the rupee to 3 per cent,

SHRI BHAGWAT JHA AZAD: That
is just a decimal change.

" DR. MALCOLM S. ADISESHIAH:
Yes, I see that it is the same, a little over
3 per cent,

Finally, my last question is in relation
to Section 7, sub-section (2) where you
have introduced a clause for certain de-
ductions to be made with the written au-
thorisation of the employed person for
the payment of his contribution to any
fund constituted by the employer for the
welfare of the employed persons. And
this must be approved by the State Gov-
ernment. In addition to what my friends
have said, what I want to say to you is
that now certain employers are starting
certain technical institutions. T can tell
you that in Andhra Pradesh, in Karna-
taka, and in Bihar certain technical insti-
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tutions are being run entirely by contri-
butions in spite of the Central Govern-
ment and the Prime Minister having said
that there should not be amy capitation
fee. And you know that Andhra Pradesh
has an official budget of Rs. 82 lakhs for
its entire technical education system, You
cannot run the technical institutions with
Rs. 82 lakhs. It is on the basis of capi-
tation fees that it is being done. I give
vou another example. In my State, you
might have seen that the Government has
started a pregramme of mass feeding of
children from two to ten years of age. It
is very likely that some employers will
deduct money from the wages of the
workers under this clause to contribute
to the feeding scheme to curry favour
with the Government. And T am afraid of
this sort of thing. Therefore, what I would
like to say—I do not say abolish or delete
this clause—is, that this has to be approved
by the State Government, What I would
suggest is that on the basis of some ex-
perience, you should send out some gui-
delines to the State Governments and on
the basis of which they can approve this
proposal for deductions. Otherwise, 1 am
afraid that there may be a misuse of it.

With these few comments and questions,
Mr. Vice-Chairman, Sir, 1 support this
Bill which, I think, is very necessary, and
I wish that Mr, Shiva Chanda Jha does
not ask this to be sent to a Select Com-
mittee because this is rather a straight
forward Bill which we should all support.

SHRI GHULAM RASOOL MATTO
(Jammu and  Kashmir): Sir, while
considering the Payment of Wages (Am-
endment) Bill, we have to consider whe-
ther this Amendment confers some bene-
fits on the workers or takes away certain
benefits already accrued to them, To my
mind whatever amendinent an d the manner
in which it has been put, it confers certain
more facilities on the workers, and T
congratulate the Labour Minster for this
thing.

Sir, I think, the provisions of this Bill
are so innocuous that here is no need to
send it to the Select Committec. 1 agree
with Mr. Sukul and others that whcn the
substantive Act is sought to be amended
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in a drastic way this must go to a Select
Committee. But, here, this is only a small
amendment which further liberalises the
Act. Sir, in connection with raising the
limit from Rs, 1600 to Rs. 2.000, 1 am
afraid that while I agree with all the
Members with the spirit of raising this
limit, there may be certzin difficultics in
implementing this thing, because the
limits in many other cases like the In-
dustrial Disputes Act and the Bonus Act
and other Acts may be only Rs, 1600,
and if any changes arc to be made here
simultaneously changes will have to be
made in thc other Acts also. While
agreeing with the sentimentyf I think
it may not be practicable to raise the
limit because in that case the other Acts
will also have to be amended and it may
be apainst the intcrests of the workers
themselves.

Sir, the second point is with regard (o
the amendment made by this clause 2(i)
under which the provisions of the Act
are being made applicable automatically
and without any notification by the State
Government to the persons employed in
various categories, I am afraid, this is
going to create a liftle difficulty, When
the colour of the State Government and
the Central Government may be different,
if the Central Government issues a noti-
fication without the concurrence of the
State Government, the State Government
may consider that it is an intrusion on the
rights of the State Government. 1 think
if this amendment were not there, it
would have been better. But if  this
amendment is to be there, T would re-
quest the Labour Minister to kindly see
to it that the rules are framed to the
effect that without the prior consent and
consultation of the State Government the
Centre does not issue the necessary noti-
fication. This is a very important thing
because it will otherwise affect the
Centre-State relations which will directly
go against the interests of the workers.

Sir, with regard to the points relating
to trade unions and others, I am afraid
this is not a correct thing because under
the Trade Union Act every seven oOr
twelve members can join together and

1

[RAJYA SABHA] Wages (Amdt) Bill, g28

1982

form a union and then they will ask that
such and such amount may be deducted °
from the wages of the workers. What
has happened in such cases is that a
worker is unable to resist the pressure
always. If he is a member of one trade
union, 1 have a personal experience of
this thing, another group of workers, at
a particular point of time may come to
him and tell him to revoke his earlier
membership and become the member of
another trade union. So, suitable steps
should be taken to remedy this situation,
and this should remain as suggested by
the Labour Minister,

With these observations, Sir, I support
the Bill.
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SHRI BHAGWAT JHA AZAD: Sir, I
am grateful to the House and to the hon.
Members for the unanimous support to
this Bill. Of course, in this unanimous
support, the hon. Members have raised
difterent issues which, if acted upon ac-
cording to them, would make it a perfect
piece of legislation. I would say that in
many points I agree with the hon. Mem-
bers; they have brought in general two
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importaat issues: one about comprehen-
sive Bill and the other about wage policy.
Hon. Members have commented op these
two aspects, I am also, Sir, trying to find
my feet; I must frankly confess in the
House, as I did last time also, Since I
have taken over this Ministry, T find that
whenever an occasion comes either in-
formally or formally, this suggestion
about a comprehensive Bill comes almost
from all quarters and 1 am asked as to
what my difliculties are. Sir, I am trying
to understand this question of compre-
hensive Bill. It is true that there are large
number of Acts in the labour field for the
welfare of the labour, They all are thers
relating to different fields and different
aspects according to the needs. For ex-
ample, Shops and Establishments Act is
not relevant in the case of other indus-
tral establishments in Faridabad and other
places. That apart, there might be some
provisions in various Acts which could
possibly be brought under the compre-
hensive Act for which I would like to
have a discussion on this suggestion with
the hon. Members, and also in the Na-
tional Tripartite conference which I want
to call very soon, which has not been
called for many vyears. T want to take
the earliest opportunity after the session
to see how a comprchensive Bill can be
brought and what the various Acts are
which can be brought under one roof.
Once certain  amendment Bill is sent to
Parliament, it takes lot of time. Then it
is a question of conflict with priorities
among the different Ministries. If I under-
stood the hon. Members correctly, a com-
prehensive Bill would require large num-
ber of amendments or would require the
entire arca to be so renovated as to cover
all aspects, and meet all occasions. In
that case, what happens is that it is very
difficult to get the consensus, much less
unanimity, on the large number of amend-
ments or the way we want to bring in a
comprehensive Bill, with the result that
Government is accused, as was done to-
day also and rightly, for coming up with
amendments after long period, as was
done today in case of Payment of Wages
Act that we came up after 40—45 years
with the amendment, and also in the
case of other Acts, But they should at
least pat me that I have brought it for-
ward though it has not been up to their
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expectation. One such Bill was brought
by me last time in the House which was
passed and which raised the allowance of
workman from 50 to 75 per cent of
wages while under suspension, Though I
may not have been to their expectation,
but I have brought it because it is a long
pending issue, Therefore, subject to the
discussion in the National Tripartite Con-
ference, if 1 get a consensus there, I will
rush to the House with the amendments
and T hope T will not be charged for
working on the outmoded Acts 100 yecars
or 75 years old. This T do not want to be
accused of. Whenever 1 get some consen-
sus on some points, I will rush to the
House to get that enacted. Through the
forum of the national tripartite committee
or through the conversations with the
hon, Members, whenever we meet, we
can try to arrive at a consensus on fur-
ther amendments. This can be the only
possibility when a  comprehensive  Bill
can be brought in. Otherwise, in the ab-
sence of it, it is very difficult to wait till
such time. Some hon. Members have said
that they are not satisfied with whatever
has been brought forward, and that they
want much more. But I am glad to know
that they are happy at least with whatever
T have brought forward, which, they feel,
is good. They have not opposed whatever
has been brought forward. Of course, Mr.
Shiva Chandra Jha will move his amend-
ment for referring this to a Select Com-
mittee. T will reply to him, when he
moves his amendment, Therefore, Sir,
this is my explanation in regard to bring-
ing forward a comprehensive Bill,

Now, the question of a national wage
policy has been raised. This is very im-
portant, This has been mentioned very
rightly by Dr. Adiseshiah. All of us want
it. T also want it, As a Member, T suppor-
ted it. As a Minister also, T support it.
But the problem is, how to bell the cat.
This important policy does not pertain to
the labour field alone. It covers the en-
tire parameter of the economic policy of
the Government. For example, just now,
the point has been made about the nation-
al minimum wage, We have the Minimum
Wages Act. But what 1 could do, for the
first time, was that—JI think, the hon.
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Members must have noted it—in the Mini-
mum Wages Central Advisory commitiee,
for the first time, T got from the em-
ployers the unanimous agreement about
the national minimum wage. Now, men-
tion has bcen made about the workers in
the brick kiln industry., It is true that
there are, today industries in the country
where workers are getting wages which
just enable them to survive. That is why,
I would say, there should be at least a
minimum wage, so that a person, wherever
he works, will be able to survive; he will
get the subsistence wage. When I say this,
the hon. Memcbrs may throw at my face
the recommendations of the Labour Cun-
ference of 1957, in regard to the need-
based wage. This has been discussed and
this can be discussed on some other occa-
sion, Many other points have been raised
in the course of this discussion, I will
reserve the reply to thess points to some
other occasion. I will have occasion to
discuss with the hon. Members, These
are the two important points which have
been made by hon. Members. Of course,
there is one other important point which
has been made. This is in regard to the
limit being from Rs. 1600 to Rs. 2000.
The question has been raised, for
payment of wage, why should there be
any restriction? I would only say this
much. There are so many Acts in the la-
bour field. Now, the Industrial Disputes
Act is proposed to be amended. There
are also other Acts. My friend, Mr. Matto,
has correctly anticipated this and this i3
the reason why I have not been able to go
beyond that. Therefore, 1 would request
hon, Members to have this amending Bill
passed. The important suggestions made
by them will be taken into account when
further amendments are considered on
some other occasion.

One other point has been made by hon.
Members, Shri  Bagaitkar, Shri Shanti
Patel, Shri Sukul and Shri Ramamurii. I
agree with them, They had asked, why
there should be an Act of Parliament to
ask the employers to pay the wages which
have been earned by the workers.
It is true. I hope a day will come when
this Act will go out of the statute book
so that there may not be any need for a
legislation calling upon the employers to
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pay the wages which have been duly ear-
ned by the workers. On this point, I
share the concern and the anxiety of the
hon .Members. Sir, many other points
have been made,

SHRI SHRIDHAR WASUDEO DHA-
BE: What about deductions for subscrlp-
tion?

SHRI BHAGWAT JHA AZAD: There
are many deductions which are being
made up till now. We are not forcing any
fabourer, in regard to these deductions.
There are two things. The choice is with
the labourer. Now, Mr. Bagaitkar has
expressed the view that this will paralyse
the trade union movement, T do not share
this view. If it is a question of somebody
forcing the worker and getting his signa-
ture on the form, this can be done out-
side the office also. If such a thing had
been done before this amendment, it is
wrong. As I said, it is his choice. It is for
him to decide whether to pay or not. Mr
Bagaitkar was perfectly right when he
said that there are some establishments
which are doing it. So I do not want this
to continue. It should be left to the wor-
ker to make his choice in regard to the
deduction, About the welfare fund, 1
would say one thing, Dr. Shanti
Patel and Shri Ramamurti have said
that .our blood is the blood of
emplover, it is thicker and I want
to disprove it. This is not so, this
fis wrong. If it satisfes the hon.
Members that if from the welfare fund
const.tuted by the employer and approved
by the Government deductions can be
made, why not for the Ilabour, in that
case I would say, the proper drafting
would be as under:

Page 2 line 33 after the words “cons-
tituted by employer” the words “‘or
a trade union registered under the
Trade Unions Act, 1926,” be insert-
ed, This will give a chance to the
worker, to the registered trade union.
If at all a worker wants a welfare
fund under a trade union, T am pre-
pared to accept that also because it
ig a good suggestion.
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Though I have not come to the
expectations of the hon, Members. ..

DR. SHANTI G. PATEL: What
about two thousand Rupees? ’

SHRI BHAGWAT JHA AZAD:
That I have already replied to. At
the present moment I have made a
provision  taking into consideration
the force of argument behind this
and I will try to think it gver after-
wards.

-« .

With these words: ...

DR, MALCOLM 8. ADISESHIAH:
How many are we covering? ’

SHRI BHAGWAT JHA AZAD:
That, Sir, I am sorry I cannot say
how many were before the Act and
how many will be after the Act, but
I can give you a long list given by
different State Governments. That
will give you the idea, that will give
you the magnitude of the problem.
You will see that in the present Bill
we have given power to the State
Governmentg under which they could
extend it and there have been 5 large
number of extensions to that, So far
it was ‘industrial’ and now we have
said, ‘industrial and other establish-
ments’. I am sure there will be a
large number of  extensions. And
what our friend Matto hag said, we
have only said in this that this has
been given to the State Governments
td extend. Only where the Central
Government is involved they will seek
our concurrence. That is the only point.
point.

With these words I express my
deep gratitude. ..

DR. SHANTI G. PATEL: Kindly
clarify one point. You have said
that if an establishment ig to be no-
tified by the State Government, par-
ticularly the one which is owned by
the Central Governmerit, concur-
rence of the Central Government
is necessary, Why ig it? . —
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SHRI BHAGWAT JHA AZAD:
Where we have given the power,
they should do it. It is just a ques-
tion of relation between the State and
the Centre. It ig a question of func-
tioning of the State  Governments

and the Centre. That is all.
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“That the Bill further to amend
the Payment of Wages Act, 1936,
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be referred to a Select Committee
of the Rajya Sabha consisting of
the following members, namely—
1. Shri R. R. Morarka
2, Shri S. W, Dhabe
. Shri Biswa Goswami
. Shri P. Babu] Reddy
. Shri Rameshwar Singh
. Shrimati Mohinder Kaur
Shri Kalra Mishra
. Shri Hari Shankar Bhabhra
. Shri G. C. Bhattacharya
10. Prof. Sourendra Bhattachar_
jee
Shri Shiva Chandra Jha

© 0N LW

11.

with instructions to report by the
first week of next session.”

The motion wag negatived.

qqgAEIR (W WIS Ag@
ferm) : wa & ot wEE @
AN & Y@@ ® oak & fau
@& g

The question is:

“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration.,”

The motion was adopted.
(SHRI

We shall
con-

THE VICE-CHAIRMAN
LADLI MOHAN NIGAM):
now take up clause-by-clause
sideration of the Bili,

Clause 2 was added to the Bill.
Clause 3—Amendment of section 1

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): We shall
now take up clause 3 of the Bill.
There is one amendment by Dr.
Shanti Patel. Do you move it?

DR. SHANTI G. PATEL: 1 beg to
move:

1. “That at page 2, line 9, for
the words ‘one thousand six hun-
dred rupees’ the words ‘two thou-
sand rupees’ be substituted.”
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I have listeneq to what the hon.
Minister has said on thig particular
amendment wherein 1 am seeking to
get the quantum of the wages rai-
sed to Rs, 2000. It takes a lot of time
for the Government to bring ap am-
endment to amend g clause, There
are certain procedureg which they are
not prepared to forego. First they
will consider the amendment or the
suggestion. Then they will place
them before certain organisations—
the employers organisations, the
labour organisations. Then they will
convene the State Labour Ministers™ -
Conference, If there is some division,
or some difference then some study
group will be appointed and it takes
nearly two to three years to bring
an ordinary amendment as far ag this
is concerned. These are thingy of
very vital nature and I woulg still
request and plead with the hon. Min-
ister to accept this amendment, as
he seems to be convinced about it.

338

The question was proposed.

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): The ques-
tion isi—

1, “That at page 2, line 9, for
the words ‘one thousand six hun-
dred rupees’ the words ‘two thou-
sand rupees’ be substituted.”

The motion wds negatived.
Clause 3 was added to the Bill,
Clauses 4 to 6 were added to the Bill,
Clause 7—Amendment of section T

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Clause 7—
there are two amendments, one by
Dr, Shanti Patel and another by Shri
Bhagwat Jha Azad.

SHRI BHAGWAT JHA AZAD:
Sir, in the light of my amendment, I
hope he would not like to move his
amendment,
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DR. SHANTI G. PATEL But I
would like to say a few words. Sir,
I am really grateful to the hon. Min-
ister for accepting the spirit of this
amendment and for removing the
discrimination between the emplo-
yer and the employee in respect - of
contributions to the welfare Fund.
I hope the same spirit will prevail as
far as the new legislation of amend-
ments to the Industrial Disputes Act,
which is going to be moved shortly,
is concerned.

SHRI BHAGWAT JHA AZAD:
Sir I move:

9. “That at page 2 line 33, after
the words ‘constituted by the em-
ployer’ the words ‘or a trade union
registered under the Trade Unions

Act 1926’ be inserted.”

The question was put ang the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): The ques-
tion 1s:

«That clause 7, as amended,

stand part of the Bill.”
The motion wag adopted.

Clause 7, as amended, wds added to
the Bill.

Clauses § to 10 were added tu the
Bill,

Clause 11—Amendment of section 20

THE VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): Clause
11—there is one amendment by Shri
Azad.

SHRI BHAGWAT JHA AZAD: Sir,
I move: o . ,

3. “That at page 3, line 33, aftev
the wordg ‘one thousand rupees’ the
words ‘or with both’ be inserted.”

The question was put and the

motion was adopted.
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“That clause 11, ag amended, stand
part of the Bill” Ay

FESUNPEN

The motion was adopted.
Clause 11, as amended, was arded
to the Bill,

Clauses 12 to 14 were added to the
Bill.

>

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI BHAGWAT JHA AZAD: Sir.
I move: ‘

“That the Bill, ag amended, be
passed.” .

The question was proposed.
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THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): The ques.
tions is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
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The House then adjourned
at thirty-eight minutes rast
five of the clock till eleven of
the clock on Tuesday, the
20th July, 1982
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